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consumption requirements of the coun- ] Mettupalayam, at a cost of Rs. 4,56,221.

try by more than three lakh tons.
(b) No

PASSENGERS AND CARGO CARRIED BY
THE AIR SERVICES

51 SHrR: M. VALIULLA: Will the
Minister for COMMUNICATIONS be
pleased to state:

(a) the number of passengers and
the weight of cargo carried 1in 1951 and
1952 within the territory of India by
(1) Indian air companies and (1)
foreign air companies, 1f any, operat-
g solely m India, and

(b) the number of passengers and
the weight of cargo brought into and
carried outside India during the same
period by (1) Indian air companies
and (n) foreign air cormpanies

Trr MINISTER ror COMMUNICA-
TIONS (SHRI JAGJIVAN Ram): (a) and
(b). I lay on the Table of the House
three statements giving the requred
informations. [See Appendix 1V,
Annexure No 100]

CUHAMARAJNAGAR - SATYAMANGALAM -~
CoIMBATORE RAILWAYS PROJECT

52 SHRI M VALIULLA:- Will the
Minister for RAiLwAys be pleased to
state

(a) what will be the cost of survey
of the Chamarajnagar-Satyamangalam-
Commbatore railway project,

(b) when Government
undertake the survey
and

propose to
of this project:

(c¢) for how long the question of sur-
veving the prolect « has been pending
with Government?

Tue DEPUTY MINISTER ror RAIL-
WAYS anp TRANSPORT (Sur1 O. V.
Avracesan): (a) and (b). Traffic and
Engineering surveys of the Chama-
rajnagar-Satyamangalam - Coimbatore
ravlway project have already been car-
ried out, along with an alternative
alignment from Chamarajnagar to

(c) Does not arise.

LEAVE OF ABSENCE TO SHRI S.
SAMBHU PRASAD

MR CHAIRMAN I have to inform
hon Members that the following let-
ter has been received from Shri S.
Sambhu Prasaa

“As 1 am suffering from an acute
stomach disorder for over a fort-
night and am confined to bed kindly
grant me leave of absence for the
present session”’

Is 1t the pleasure of the Council that
permission be granted to Shri S. Sam-
bhu Prasad for remaining absent from
all meetings of the Council from the
9th April. 1953 till the end of the cur-
rent session?

(No hon Member dissented.)

Mr CHAIRMAN: Permission to re-
main absent granted

MOTIONS FOR ELECTIONS TO
COMMITTEES

Tue DEPUTY MINISTER ror FOOD
aNnD AGRICULTURE (Ssri M. V.
KrisuNarpa) Sir, I beg to move:

“That this Council do proceed to
elect, 1n such manner as the Chair-
man may direct, two Members of the
Council of States to serve for a
period of three years on the National
Food & Agriculture Organisation
Liaison Committee constituted under
the Resolution of the Government
of India 1n the Mimstry of Agricul-
ture (now Food and Agriculture)
No F. 16-72/47-Policy, dated the
8th November 1948.”

The motion was adopted.

THE DEPUTY MINISTER ror FOOD
AND AGRICULTURE (Sert M. V.
KrisanaprrPa). Sir, I beg to move:

“That 1n pursuance of clause (g)
of section 4 of the Indian Coconut
Committee Act, 1944, as amended by



